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Particulars to be examined - Engiorsem’en‘t as to result of Examination
1. Is the-appeal competent ? j
2. (a)ls'the ap’ﬁii‘ca‘ﬁori in the bréécribed fdrrﬁ? | o \'\5 o _ y{
(b) 1s the appiication if paper bddk fonﬁ? | ,,‘5- B . ~
(c) Have six complete sets of the application ‘ \‘\g ¢ M (f{v()—r{. |
i been filed ? ’ L
3. (@) Is the appeal in time ? M=
{b) If not, by how many days it is beyond -
tlme7 ~E u
(c) \Has sufficient case for not making t'hg : . m

application in time, been filed ?

4. Has the document. of authorisation, Vakalat- M8
nama been filed ?

"{8 the application accompanied by B.D./Postal- \tg.

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been b‘%
filed ? :

7. (a) Have the cepies of the documents/relied ,
“upon by the applicant and mentioned in . \\%
the application, been filed ? '

(b) Have the documents referred to in (a) L}"ﬁ . (\._,.,-'f‘
above duly attested by a Gazetted Officer
and numberd accordingly ?
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“Particulars to be Examined-
-

A Ao the documents referred to in (a)
above neatly typed in double space ?

(c)

8. Has the index of documents been filed and
paging doene properly ?

'8.” Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

10. Is the matter raised in the application pending

before any Court of law or any other Bench of
Tribunal ?

11. Are the application/duplicate copy/spare cop-

ies signed ?

12 Are extra copies of the application with Ann-

exures filed ?
(a) Identical with the origninal ?
(b) Defective ?
(c) Wanting in Annxures
NOS...coovvviivenne jPages Nos........... ?

13. Have file size envelopes bearing full add-

resses, of the respondents been filed ?

Are the
addresses ?

14. given - addresses, the registered

15 Do the names of the parties stated in the

copies taily with those indicated in the appli-
cation ?

16, Are the translations certified to be true or

supported by an Affldawtafﬂrmmg that they
are true ?

S‘Vﬁre the facts of the case mentioned in ntem
No. 6 of the applicatien ?

(a) Concise ?
(b) Under distinct heads ?-
{c) Numbered consectively ?

(d) Typed in double space on ene side of the
paper ?

18. Have the ‘particulars for interim order prayed
for indicated with reasons ?

19. Whether all the remedies have been exhaused
o - 1=%)

2 -)

¢/

Endorsement as to result of Examination
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I"{On ﬁble Mrt DOKO Agra"’Jalﬂ,Jam .
Hon'ble Mr, K. (bayya, A:,M, . e

Shri Giridhar Nath learned counsel
for the apg;mlicant requests for-adjour-

ment. 1t has- been stated by learned

counsel for the applicant that he has. .
Ccbtained consent of the Couns®l for %
the  opp.osite par‘cles for adjournment.

Allowed, List this case for hec,?rlng

on 13.12.1991,

. e;jo:mdermaffldamt may be te Ifen
record. '
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CENTRA.L ADMINISTRATIVE TRIBUNAL,CIRCUIT BENCH LUCKNOW.
T.A. No. 70/92
Registration C.a. No. 1083 of 1987
Sri Jai Raj Kishore  e. .. e.. @pplicant.
Versus

The Divisional Personnel Officer,
Northern Railway, Allahabad and others ... Respondents.

Hon'ble Mr, Justice U.C. Srivastava,V.C.
HOn' ble Mr, A.Bs Gorthi, Memper (A)

( By Hon. Mr. &sB.‘Gorthi, Member (&) )

Sri Jai Raj Kighore and his wife Smt, Savitri
Devi have jointly filed this applicaﬁion aggrieved by
order dated 16.4.1987 passed by the respondent no. 2
refusing to give employmenﬁ to Smt. Savitri Devi on
compassionate ground, The applicant Sri Jai Raj Kighore
joined the Railway Protection Force on 16.9.1967 and
discharged his_duties satisfactorily till 25,8,1981. His ¢ . ..1
services were terminated on the ground that he was declared
medically unfit and his medical éategorysbés lowered on *
account of}his deteriorating eye sight. The responcents,.
however, wrote to the applicant that he should send a
letter from his wife expressing her willingness to accept
the employment, which was sentsAfter some correspondence f1-
vide &étteﬁ?ﬂatednlﬁ.iﬁ1987§1ﬂh§ respdndents have rejected 4
the request of Smt. Savitri Devi for appointment on
compassionate ground on the ground that the matter

became 5 years old, therefore, can.not be considered,

2, Without dispd%gg the essential facts of the A
caée, the résPondents, in their counter affidavit, have
reiterated that Smt. Savitri Devi was refused the
appointment on compassionate ground and she was above

40 years of age at the relevant time,

&/ Contd +ees 2p/-



3¢ We are of the view that keeping in view of

the fact that Sri Jaj Raj Kighore was discharged from

duty on 25,8,1981 and that the delay in considering

the request of Smt., Savitri Devi for appointment

on compassionate ground was mainly due to failure of the
respondents to act promptly in the matter, the respOndents
cannot be allowed to take the plea that the applicant
Came late?%%at as she‘had crossed above 40 years of age, “~
her request for appointment cannot be conceded. The Cases
for appointment on compassionate ground are required to be
dealt with promptly and sympathetically.'The failure of

the respondents to dé so would negative the very concept

of giving appointment on compassionate ground.

4, . In these circumstances, we quash the order

‘passed by the respondent no,2 dated 16.4,1987 (Annexure-A 7)-

The respondents are directed to reconsider the case of

the applicant no. 2 for suitable appointment on combassionate
ground giving her relaxation of age as ?er extant
instructions wWithin a period of 3 months from ﬁhe

date of communication of this judgment. The gpplication

is disposed of with the above directions. Parties to bear
1Y

thelX own costs, 14’///’
Member W) Vice-Chairman

Dated: 27,5.1992

(n,u.)
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Central Ad ~inisteative Tribunal
A-1 "~nat Bench
ALLAK “" 0 PATINA, ABALPUR
Date of Fili. ¢... ‘\\\\\@) .. OR
Date of Receipt by Rost
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. @( Deputy Registrar.
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» IN THE HON'BLE ADMINISTRATIVE TRIBUNAL AT ALLAHABAD.

INDEZX - DIST- BARABAN KI
IN
PETITION NO. OF 1987,

(Under section.19 of £he Administrative Tribunal{Act1985)
| BETWEEN
" Sri Jai Raj Kishore,Rakshak/Allshabad
’ Ig -  Coy 46 in RPEF) (discharged) resident of

village Damodarpur,i[gést Jahangirabad Raj,

District =Baraba’;}§i, - . . == Petitionem.
S S0 ,W'Ly‘, (,Q«wv' fo .’»%174ch ﬂﬁ'ﬁ%« Mo
. AN D
1, The Divisional Personnel Officer, -~
R - S Ao
4 Northern Railway,Allahabad, Renfeit o
‘,& v 2. The Commandant Railway ?rotection . fd’//%ﬁ AN
Force, Nqorthern Railway,Allahabad’ o €
3. W ‘p*;??\{ o - WP ﬁ@s‘%ondents.
q Prosvd Bl Monr 6BG . Reafiie g
S1l.No., - Particulars, : S Page No.
1,  Petition | 1 14
2. Annexure Nos. 1 to 7. . 14 . a6
3. Vakalatnama : - 27
4, Crossed Indian Postal Order '
'Nog. DD 533275 dt. 16.10,87 for Rs.50/=, %
, Nev -~ (D . %NWWWWA’ B
Dated: October £1987, | Azt

1

-
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IN THE HON'BLE AIDMINISTRATIVE TRIBUNAL AT

H _ . S

PETITION NO. OF 1987, ‘_
DIST.  pARARENTK]
e Tribunal (Act1985)

(Under Section 19 of ﬁh’e Adinj:nj;si:fativ

Date of Filing : | . .
I;egistration No;: -, : |
E ‘Signature
REGISTIRAR,
;{~ | | In the Central Administrative
~  Tribunal Additional Bench at

N m
Q /Allahabaad,
4"\ ("

A

WEEN

Sri Jai Raj Kishore, Rakshak /
Allahabad Coy 46 in R.P.E.) |
‘ (discharged) resident 6f |

" |

: grill.age Darnc;darpur., Post

Jahangirakad Raj,

e District Barabanki .

KN =D .

-

b, o %5 !
W 1., The Divisional Personnel
Ao\m\ﬁw o y
\ Officer, North Railway,
Allshabad., -

2. The Commandant Railway

Protection Force,Northern Railway,

Allahabad,, < S, ’
L I’I(M/I\L"’“ ’i’/"cf;‘ \:\T/{A % z (‘\i‘ %})%:MM’%%\‘?/;:
I 7.

LIAHABAD,

Fad

AT [r b SabaRet 5 = = o  PetjtionerdV/
Ué” 0 St S,wa %JM"‘V&%W it ?n/\;:;l— .

Respondent No.l |

\(E}zefjjpondent I_\b‘ 2



To
The Hon'ble Chairman and his other Companion

Hon'ble Member of the Tribunal at Allahabad,

Details of the Petition. ' -

1, Particulars of the petitioner. ©

(cx) (i) Name of the Petitioner ¢ Sri Jai Raj Kishore,

(ii) Name of Father. : Sri Nand Kishore,
(iii) Designation and ‘_ « &a&ei Sgferer in the |
L - Raksholi [ RPE (Drschmged)
Office. : DR Office at
Allahabad, )
(iv) Office Address, 5 W Office, Allahabad,

(v) Address for service ¢ Shri Jai Raj Kishore

of all notices. Village ~Damodarpur
o -
Post - Jahangirabad Raj,
. A M"(‘f/vj 2 idkk’!vv—fm D DPistrict.
( b) Naws 2 ¥ St Sl
2, Particulars of the resPOndentse
(i) Name and designation of the
respondents,
(a) The Divisional Personnel
. Officer RM Office,

Northern Railway,

_ SN
Allahabad, Wi?m[nt\
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(b) The Commandant RPF

Northern Railway,

Allahaba
(C) W\ﬂ\ J\ﬁf‘-‘
& Drwsd 1 vl Margn N W],,
(11) ffice eddress of the : As given in Ui) (a) &

P

E{eSpondent : 2(1) (b).

(iii)Address for service ¢ As given in2(i) (a) and

o a . - - -

of all notices, 2(1) (b).

3, Particulars of the order against which

the petition is made. H

(i) Order Order contained in

as

Annexure No., 7 containeq

in document No.220-E/RPF/
Anu/31/86 dated 16,4,1987,

(ii) Date 16.4,1987,

L 12

(1ii) Passed by. The Commandant RPF

J Northern Railway,
Allahabad,
(iv) Subject in brief. s R‘efusing_to con.sider the
i appointment of the |
jgﬁ%c the ground

of the lapse of a period

- pe titioner"

of five years,



=

31
AA

4, Jurisdiction of the

Tribunal.

- 4 -

s The petitioner declares

of the order against
ﬁhich he wants redressal
is with in tbe jurisdiction
of the Tribunal.,

5. Limitation : :

The petitioner further declares that the

petition is with in the limitation prescribed in

Section 21 of the Administrative Tribunal Act, 1985,

-

6. Facts of the Case &

(a)

-

(B)

That the petitioner served the Northern
Railway as Rakshak / Allahabad Coy 46 in
Railway Protection Force from 16,9,67 to
25,8,1981 and discharged his duties to the

satisfaction of his superior officers,

That the petitioner was laid up with fever

and on 2995.1981qhd was admitted in the

Railway Hospital in the caife of Dr. K.G,Misra
who was incharge of the indoor patentse Tha&‘
The petitioner was cured and at the time when

he was being relieved from the hospital after

<;(§g%i*75é§§51, '

L A -
-

~ that the subject matter
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(C)

(D)

.

‘That the petitioner's eye sight deteriorated

ﬂ;ﬁd@ﬁam v

5 Was discharged from the service without any

‘'with effect from 26.8.1981/vide order

- petition as Annexure No, I,

A

5 e
his treatment of fever, Ir, Barni who was
inéharge of outdodr patients pointed out
redress in his eyes and referred him to
Dr, N.K. Bhatnagar ( eye specialist.) for
ﬁreatment;Dr. Bhatnégar kept the petitioner

as én outdoor patient for treatment,

very fastly by the treatment of the Railway
Hospital and ultimately on 25.8,1981_Dr.N.K,
Bhatnagar declared him medically unfit for

any Railway work,

That on the medical report of Dr., N.K. Bhatnag

notice or opportunity to explain his position,

No. 65 of 18,9,1981 which was issued on the
basis of the order dated 7,9.,1981 signed for
sri R,K. Ahuja, Security Officer, Allashabad.

The Copy of the order is Annexed: with this

QN
AATE TR G



(E)

(F)

v e 6 _
That after being declared as a hopeless case
iﬁ Railway hospital, the petitioner immediately
started tréament of State Institute of |

Ophthalmélogy‘at.M.D. Eye Hospital at

~ Allahabad from 26,8,1981 where he was cured

;nd uktiﬁately Df,,S.K. Sachan of State
Institute of M,L:N;,Meaicél Collegé; Allahabad
-éave him a certificate that he could move
around and perform his duties’which did not

require - specified wvisual standards. Copy

of the certificate is annexed as Annexure

No, 2. 4 | )

That in the light of the above mentioned
improvement in his eye sight, the petitioner.

tried through various Railway Authorities to

1

reassess his fitness for service but his

efforts were all invain and he was directed
to collect all his due amounts., It is pointed
out that the petitioner lost his service

due to negligent treatment of doctors in

Railway Hospital so he geserves to be

recompensated,
NN

(MRUA ] T



(G)

¥ 5)
-

(1)

(1)

-7 =

That the petitioner was the only earning

member of his family and his discharge from

the service put him in great calamity and

distress and when he found that great his own

absorption in service is not given any

consideration, he availed a provision of

Railway Rules and gave an application in 1984

that his wife may kwﬁ&%« be provided suitable

employment in Railways on compassionate

ground,

That the petitioner received a letter/ﬂoZ@PF/

e

A

A-I1/JK/85 dated 24,12,85 from Assistant”

Commandant RPF Northern Railway, Allshabad

directing the petitioner to send a letter of

his wife expressing her willingness to accept

employment , which was sent . Copy of letter

is annexed herewith as Annemure No, 3 to this

petit iOD .

.That in persuance of the abovementioned

/
/
/

comrespondence the wife of the petitioner {(Smt.

éersonnel Officer and Commandant REF,’both/to

appear at interview for selection and

appointment,

™~
VI Pt~

Savitri Devi) received letters from Assistant



-

(3)

(K)

(L)

(1)

)

ﬂ8—
That it appears that there was some confusion
between the two officess ( Office of DPO and

the Office of Commandant RPF ) of the Northern

'Railways which yltimately resulted in the

negation of employment to the petitioner's wife,

T hat the petitioner's wife receivéd létter
No.220¢E/RPF/Rnu/31/éG dated 18,4,.86 from the
office of Aséistant Commandant RPF Northern
Railway, Aliahabad, intimating her that she
should send the discharge notice and unfit
gertificate of her deceased husband to enable
the office to forward the matter of her

employment to DRM office, The copy is annexed

as Annexure No, 4 to this petition,

That it is relevant to‘mentioﬁ here that
although the petiﬁioner is alive but all the
letters received from the office of the
Commandant RPF, Allahabad always mentioned his

wife as widow of her deceased husband,

That it appears from letter No .CS/DPO/AA/Class IV/

W/ 448 dated 14.7,86 issued from the office of

G{ﬁ24¢?V(¢ ﬁ;%%i;;\
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-9 -
DRM, Allahabad that petitioner's wife was called
éof ihterview on 3,7.86 but'shé could nét
‘appear on that date, The said letter is annexed

herewith as Annexure No, 5.

() lThat the petitioner*s wife was again called
o for iﬁtetview on 29;9@1986 on which date the’
interview was postponed to 30,9.1986, On
n! 30.9.1986, the petitioner's wife appeared in
_»the interviéw and was deciared selected for
employment as Water‘Caterer. It is noteworthy
that the intefviEW letter iséued to her waq}J;%D
i e ) |
%gollected and she was made to sign the

AL ‘ Register to record her presence , She was ' A

. further informed that her appointment would

follow in due course ,

(0) That although the petitioher?s wife was
.élready selected and assurea employment yet
she continued to receive letters from the
officé'of Commandant RPF , Allshabad to appear
for interview . One of éuchAletters dated |

31.12.1986 is annexed herewith  as Apnexure

No, 6 —_— T \;



(®)

v | (@

(R).

~

(8)

That the petitioner's wife abruptly received

letter No, 220-E/RPF/Anu/31/86 dated 16.4.87

from the Commandant RPF, Allahabad intimating

her that she nan‘not be employed kecause her
case has become five years old. The copy
of the said letter is annexed herewith as |

Annexure No, 7 .

ihat it is noteworthy to mention that the
pétitionef had applied.for the employment
of his wife very much within five years
of his discharge and even the interview
letters were issued considering ail the

attending facts and circumstances,

That the petitioner's wife succeedefin
interview on 30.9,1986 and no, factor has

intervened since then,

That it" is learnt that now there does not
exist any bar of five years for the
appointmeént on compassionate grounds and

the said order .mentioned in the saig

letter is devoid of any substance,

| S
GIRIGTHIN
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Section 80 C,P.C, to the Commandant RPF,
Northern Railway and the DRM Northern

Railway , Allshabad,

10, Matter not pending with any other Court etc, :

The petitioner further declares that the
matter regarding which this application has been
made, is not pending before‘any Court of law or

any other authority or any other Bench of the Tribunal.

11, Particulars of Bank Draft / Postal order in
respect of the petition fee ; Crossed Indian

Postal Order payable to the Registrar,

3

(1) Number of Indian Postal Orders Db 533275
_ | . 5 S ’
(2)  Name of issuing Post Office C.P.0sAllahabad,

(3) Date of issue of Postal Orders 16,10.87.

12, Details of Index &
(1) Petition,

(2)  Annexures Nos, 1 to 7

i

(3) Vakalatnama
(4) Crossed Indian Postal Order for Rs,50/=

No. DD 533275 issued on 16.10,1987.
| 5

E

13, List of Enclosures:

(1) AnneXQE% Mgf..l to 7.
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(2) Vakalatnama.

(3) Indian Postal Order.

¥
- .

Verification :

I, Jai Raj Kishore, aged about 35 years,
resident of village Démodarpur, Post Jahéngirabad Raj,
District Barabanki d& hereby verify that the contents
érom paragraph Nos, 1 to 13 are tfué to my personal
knowledge &belief and that I have not suppressed

any material fact,

_ NN\
(5242(§§i;;§L§(j

PLACE : ALLAHABAD, SIGNATURE OF THE PETITIONER,

woe m o

v%&w AR ficborods—
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IN THE HON'BLE AEMINISTRATIVEVTRIEMNﬂiéAT ALLAHAPBAD,
ANNEXURE NO. 1
IN
.PETITiON NOo OF 1987,
DISTRICT : BARABANKI,
Sri Jai Raj Kishore -- ' Petitioner.
Versus.,
The Divisional Personnel Officer,

North Railway , Allaﬁabad. - = Respondents,

M SR RS R MeS M RMB e s M G R W R e M e e G e e e W e PN e emes e

Divl, Order No. 65 of 18,9,81,

| After being declared Medically infit‘for all
coligious for further railway service by Assistant
Divisional Medical Officer N, Railway, Allahabad we
frqm 25.8,81 Sri Jai Raj Kishore s/o Sri Nand Kishore
Rashak RPF / Allshmbad Coy No. 46 discharged from service

we from 26.8,.81,

8d/~ For R,K.Ahuja,
security Officer

Allahabad,

'

GZZ1 & TR\




j’ IN THE HON'BLE ADMINISTRATIVE TRIBUNAL AT ALLAHABAD,

ANNEXURE NO. 2

\‘ ' - .

N

PETITION NO. OF 1987,
DISTRICF ; BARABANKI,

Sri Jai Raj Kishore - -  Petitioner;
Versus,
The Divisional Personnel Officer,

» ~ North Railway, Allshabad, | - Respondents.

STATE INSTITUTE. OF OPHPHALMOLOGY
AT
M.D.EYE HOSPITAL® ALIAHABAD,

This is to certify that Sri Jai Raj Kishore

whose. signature is attested below has been under treatment
n of this hospital since 26.8,8L for Chronic Bilateral

U§eitis (Antorior & Posterior). He has aiso been operated

~ 4

for Cataééct in right eye oh i1.10,82. At present his
condition is astaﬂdished and he does noﬁ require any further
treatment, He is having vision in Right-eye 6/60(with+10 DPY
and in left eye 6/60(unaided) .He can move around‘ana‘

perform duties which do not'reqpire specified visual

standards,
S4/~5.K.Schan
Jai Raj Kishore | . Dr.S.K.Sachan.
1 : ! . Lecturer,
- Signature , - State Institute of Ophophalmology
- Attested, UM TN ;
ww,s.K.Saman. S M.L.NfMedJ.cal College,

3 JK.Sachan . Allahabad@ ~ \

'1M) Lecturer IR % '

[ - ) ! ' ,‘.‘ A Y._N ',o{’) F{ \ﬁ-

. {/‘/J \’ State Institute of Oph 6‘\ 2 \
Moun$iﬁﬁﬁin?1 e ?Eabﬂology
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(Erpedic MR ol v AT
IN THE HON,"BLE CENTRAL Aﬁ%INISTRfI%TIVE TRIBﬁNAL AT

| ALLAHABAD, -
MISC, APPLICATION No; ‘ 8@_3 OF 1990,
mg;de;'sfa&i;azzczz of Adninistiative Tribunal Act,
1985 and Section 151 C,E+C, )
{For expeditious disi;bsal of Petitioh N;GIQBB of 1987,
District Barabanki )
N
Petition No, 1083 éf 1987,
Jairaj Kishoie and another, ' - Petitioners,
Versus,

D.P.O;. Northem Railway Vand

othe‘rsol - - - - Respondents,
- QA
A T \
The humble applicant Most Respectfully

Showeth as £ under ¢

i, That the abovementioned petition was filed’
on lgth November, 1987 in this Hon* ble Tribunal at
Allashabad and several opportunities were given to the

-

wunsel for the respondents to file Counter affidavit

but nothing has been filed on behalf of any of the

respondents,

/



e I

i € .
e AR

. o 2 -
2e¢ : That in the light of the akovementioned
facts the petition is ripe for disposal but it is
understood that the petitioner will have to wait
for many further more years if his petition is
left on its,'fate to come on the list for hearing

in nomal course,

3. - - That although the petitioner is alive

and in a fit state of helalth but in records and
correspondence he is described as a dead person and
that f;ct also farms one of the grounds in the petition_'
Indefinite delay in the disposal of the petitiones

is dikely to bring in material’ charges about the

facts  described in the petition, :

4, That there is no legal impediment standing
in the way of the immediate or early disposal of

the petition,

5. That there is no interim order in favour

of the petitio\pers and delay in the disposal of the
petition will amount to denial of justice and may
defeat the very purpo-se for which the instent petition

has been filed,

6, That the petitioner will suffer mentally

and' physically bcth so 1long as the petitién will /



: « - =3~
remain hanging for disposal but the respondents will

~not be affected in any way if it is devided at an

early date,
7o ~ That in the light of the facts stated
b

akove it Wexpedient in the interest of - Justice, equity
and good conscience that the abovementioned petition

be ordered to be listed for disposal at an early date,

"PRAYER

It is, therefore, most respectfully prayed

that the Hon*ble Members of the Tribunal may graciously

be pleased to order that the abovementioned petition
be listed for hearing and disposal at an early date
8o that justice be dbone,

- _ G b

( GIRIHAR NATH )
.. ADVQGATE
Dated: May 9 | 1990, (OUNSEL FOR THE PETITIONERS,
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HON'ELE CENTRAL AMINISTRATIVE T.RIB&?NAL AT ALLAHABAD,
RE JO IN DER
VI‘N '
Petition No. 1083 of 1987
DISTRICT: BARABANKI,
Shri Jairaj Kisho:fe. - Petitioner,
Versus, |

The D,F.0. Northem Railway and

others, S - - Resgon“dmts.
. /
o : 1
Parawise reply of the petitioner to munter
received on behalf of the respondents &s as under : | L

U

1, That the wntents of} the paragraph tilted
as 'Brief fécts' of the oounter are i§mrrect and
misiéadinét The dstes of sppointment ané the ﬂi’scharge
of the petitioner are 16,9,1967 and 26.8,1981
réspectively_ and not as a{rerred in the counter, It
is very vehemently wntroverted that the applicét‘ion
of Smt, Savitri Devi ( Petitioner No,2) who is wife of
petitioner No,1 Qas r'ejected on thé ground of her )
being aged 40 years , Moreover, there is nc pmovision
refusing apointment ( on compassionatve ground) on
such 'cnnsiderétions-. in r@ply.tl‘ne averments made in '
paragraph Nos, 6(4), 6(E), 6 (B, 6 (L), 6(P) and
6 (Q) are. reaffimed, |

Gl 5— D )
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y That in reply to the contents of paragraph
No,l of the munter , the avements made in paragrsphf

Nos, 1 to 5 of the petition are reaffimed,

3e That in reply to the co‘nt'ents of paragraphs

2 and 3 of the wunter, the amntents of paragraph

" Nes, 6(& and 6 (B of the pét—ition are reaffimed,

* . -

4, . That in reply to the antents of paragrach
No, 4 of the ounter, the wmntents of paragraph:sNos,
6(Q,6 (D , 6 (E) and 6 (F) of the petition are

reaffimed,

5. ‘ | That in reply to the contents of paragraph
Nio.S. of t‘n'e" wmunter , the contents of paragra;p‘hs

Nos. 6 (6), 6 (W, 6 (D, 6 (9,6 (K, 6 (B, 6 (),
6 (M, 6 (ca)_,"s' (®), 6,(@9‘ 6'(5%), 6 (5, 6 (T), and
6 (U) of the petition are reaffimed , It is further

pointed out that the avements made in paragraph No,5

-

‘of the munter are indorrect, -against the rewmrd and are

not in acmrdsnce with \‘I'h“e d cunents supplied to the
petitioner which has already been filed with the

petition as Annexures .

6, That the wntents of paragragpﬁ No, 6 of the

wunter are vehemently wntroverted and in reply the

~
C—;’X—Z‘/ 2((<\ i )4

1 { FaY



‘and thereby provide relief to petitioner ,

- 3 -
o;m_ténts of paragraph No, 7 of the' petition are
reaffimed . :I): is further stated that the petitioners'
are antit}:ed tc special ®sts by way of special relief
fo'r» suffering mental and physical | torture as th-e‘

resgonéehts have described petitioner No,1 as a dead

pérso'n while he is very much alive to day also,

1

1. - That in reply to the wntents of paragraph:

' No'." 7 of the oémter, the o;antent_sof paragraphs 8, 9, 10 ,

11, 12 and 13 o"fb the ‘;},:et,_ition are reaffimed,

8. That the wntents of paragraph No. 8 of the

.

ounter are inorrect and m.islea&iing f’fﬁis Hon'ble ¢

1

Tribunal is &mpetent to gquash , '-illeg‘al, im/pmpér

and inequitions orders falling in its jurisdiction

9, That the entents of paragraph No, 9 of the

'counter are unintelligible and as such it can not be

replied,

/

10, That the mntents of paragraph No,1o of the

@unter afe. indorrect . Ihe adninistration has acted,
without jurisdiction, in excess of jurisdiction, in
illegal exercisa of .'jurisdi ction and has further.
abstiained to discharge its function in acaordance with

justice, eguity and good onscience in causing injury

— ZOSTTIV TR N N
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to the gplicants and depriving them to which each

of them was entitled and thus the petitioners are

~entitled to relief by this Hon'ble Tribunal,

11, That the contents of paragraph No, 11 of
the wunter are genied and in reply it is stated that

the petition is bound to be allowed with 'oostss_

I ( Jairaj Kishore) & hereby verify
that the contents of ;;aragraph Nos, 1 to 11 of the .
Rejoinder are based on the rewmrd supplied to him ang

o h;s heliefs..

N
(;/ZQ & Q/]‘;\c\\.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD.

Restoration Application No.49 of 1989

IN S
0.A¢No, 1083 of 1987,

Jai Raj Kishore ves | Applicant.
Vs.

Divisional Personal Officer,
Northern Rly.& others ceese Respondents

Hon'ble K.J.Raman, A,M.

This application has‘been moved for
restoration 6f 0.A.No, 1083 ofI1987, which was
dismissed in default of the applicant on 4.1.89.
The learned counsel contends that on account of
his inability the ca#e could not be prosécutéd on

the last date and he had sought anﬁédjournment by

-sending a slip to the Registrar, The record, however:

shows

/that the applicant was absent even on last several

dates, However, in the interest of justice, the
last opportunityebe given to the applicant and
}, .

the case is restored to its original number,

ety

MEMBER (A) . | R (J).
Vel (A) MEMBER (J)

Dated:27.1,1989.

ha
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THE CENTRAL AIMINISTIRATIVE TRIBUNAL, ALLAMABAD,

MISC, APPLICATION LE‘OR RESTORATION NO, % ) OF 1989,
IN
Registratlon O.8,No0,1083 of 1987,
- Shri Jai Ro¢ Kishore. - - ‘Applicant,
| Versus,

Divisional Personal Officer Northern
Railway and others, - - - Respondents.,

The humble petitioner Most Respectfully .Showeth as*
unaer ; | ‘ _

That the asbovementioned 0.4,No0,1083 of 1987, Shri Jai
R }” Kishore Vs, D,P.0.N.R1y.& others was fixed on 2nd Jen,,
1989 but the petitioner's counsel Sri Girdhar Nath f\dVocate /

W/\&q/ @had to leave for Delhi on 29th Decemter, 1988 for a perSOnal

work and he came back and attended the Court on 5th Jan.lg.&..\

‘\'U” That shri Gir éghar Nath Adm:;ceatfa had given an
){\)} applmdtxon to the Registrar (J) before leaving Allahabad
\(\§>and had requested him to inform the concerned Hon'ble

-Members on 2nd January,89 so that some longer date may be

fixed in the case,
QM Wy \ﬂf

“C 5{/\(‘ Lo M)\ That Shri Girdhar Nath,Advocate has enquired through
Q%N 7;1, \ - %G\‘ the e?quiry register about the next date fixed in the above-
mentioned case but nothing could be intimated to him till ﬁ
mk&/ 12th January, 1989 and all of a sudden ¢ Shri Gir ¢ghar Nath,
' /Advocate was intimated on 12th January,1989 through a
registered letter that the case was dismissed in default on

4th January, 1989,

4

That in the light of the abovementioned facts it is

quite evident that the abovementioned diSmissal in default
has been done in the circumstances b€yond the control of the
petitioner and his counsel which deserves to ?:et aside

othetw;se petiticner will suffer irreparably.



. : ' - 2 -
PRAYER

it is, therefore, most respectfully prayed that
. the Hon'ble Members may kindly set aside their orders dated
4th Jenuary, 1989 and restore the petition to its

original numker for hearing so that justice may be done,

'/k,ﬂﬂ/' / \:/’{// “‘ y\j"”""{’rf\( &(/V\/

( GIRDHAR NATH )
|  ALVOCATE
Dated:Jan.16, 1989, COUNSEL FOR THE PETITIONER,
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In THr_ CENTRAL ADMINISTRRTNE TRIDUNAL a
ALLAHADAD BENCH

| 234, Thoznhi1l Road, Allahg ba e 21'1 001
He ke :

P

( Ruglotl“'tlﬂn No, ‘0%3

: _ A2BS_ of 190,“7}!-
. q - . '
| "mo.cm/ai‘ld/aud/ : Dated | : S
. . o ] ’ “*“.‘__‘ + N’
~ "SZ-.\' P : w%ﬂ G"?M,mppucmr(s) - >
/ ! » . y . . )
_— Varsys' . :

| ‘ fD P o - Nci_)) e oo @ 4 ._j PROd -jasspaﬁoem(s)

- NRL pQgy, : )
' PN ~'® ?::m\/s_z_x\a‘w P 7‘: 3*0"\;9 M:ro_}gkgt; NM.-A«‘C!\‘Q“‘
Please %éko Aotlc“

that the applicant above ¢ nemed

ioh a copy whercof is enclosed

gist; ,

3 onc duly autho
- on yeup behalf‘ in the

and dec1ded in your

rised tg Ret and plcad
said apnllcﬂtlon, it wlll

be heard -
absonce. '

. Given under my hand and. the spal of the 'Tri'bunal

. . I
- “this - XS . day of‘ S" ‘1937\
‘ - , - FOR Deputy Roglstrar(aqq)
B iy TGy Rostat
T e o
- s &
' A ol m_ 'i‘?\ .
NS .
s .
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IN THE CLNTRZL ALl INISTRATIVE f[RIBUI AL
LUCKNOW BENCH LUCKNOW
- Opp. Residency Ganchi Bhavan, Lucknow,

Ko, CLT/CE /Loy, FAT7o[9 T ] Date :

vR"_'.GI R“iou 1O 08%3)7 Wﬁ)

_*_&jgvl,g_ﬂn@()”l k{Sf'Q

_Applicant.

D P O, [ \/mr//(m-x K 4. _Alakshol € oMz oo

CD S Jaa on /’ﬂs’\ne ‘\M[QFQ_ Dawadmpw ool da

thQﬁ c:x’mbcfv\h. | | . |

S GoPo ﬁodv@wmﬂ-} C ,q-;- /’gﬁﬁ ﬁqﬂgackaf[!)’/.\

| o 23-A, “77’iwm.79w6(/ Rawok- , |
| Pk hebod:

E?qzz/x«juakm’ ﬁ’

ke notice that the applicant alove nameé has

application a copy : theLeoF is enclosad

4% ch has keen registred in thj s Triby inal and the ,

- fixed 27 day of /”7;‘/,/ “"‘cor ‘hm”yfi

If, no appearahc& is made on your behalf, .your pleader of ,
by some one duly authorlsea to Act ar :d plead on your beh 1 in
the said appl: cation, it will re heard and decided J_n your ab‘sen’c.:e..
leen undcer- my hand- and tlﬂc seal of the Tribunal this 0!

day of /v? 198 L

M, Panda./ | | o ' (57@
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l_f' ...m_,w.4££&¥15jﬁ é<@giz;”¢'““2l W“*ﬁbd/r' &@pljcant/appallant

Mige Petition

L

Varsus

~AJ\ f€6¢—~ﬂﬁ22> a~u%2pv5

Rpupondents/Defantial

EQk%hnOE%CG that the court will be moved by the ordcr
signed o the day of

: 1990
at 10,30 VU'cldck in the forenoon or so soon these after
the noticed on thair Qccas ;5100 can bc heard.-

the ObJect of the motion is hereby indicated by
4 copy of the dpplication is enclosed herewith. The further
notlcm that meanvhile this court has been pleased to pass .
that following orders

(;3“

ed:this the _ day of. %99 _
9\@“@%@ ] | . F

N - . Signature
§”~* @ <y : : X
(\

Advocate of petitioner
/ — - .
VO v ~Applicant/4ppallant .
S B ot %
x i |
o | Petition/Defandent in not
ig { | ' ‘ |
Advocate on record for the oppoalte purty
Respondent/Defendant,
= ‘
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